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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Execution Application No. 34/2025 

In 

Original Application No. 1175/2024 

In the matter of:  

Sh. Vikas Tiwari 	 ...Applicant 

Versus 

Govt. of NCT of Delhi & Ors. 	 ...Respondents 

ACTION TAKEN REPORT ON BEHALF OF DELHI POLLUTION 

CONTROL COMMITTEE WITH RESPECT TO THE ORDER 

DATED 27.05.2025. 

I, M.S. Rawat, Sr. Environmental Engineer, Delhi Pollution Control 

Committee, 3th Floor, Block-B, IT Park, Shastri Park, Delhi- 110053, do 

hereby solemnly affirm and state as under: 

1. That, I am working as Sr. Environmental Engineer, Delhi Pollution 

Control Committee and am conversant with the facts of the present case 

on the basis of record maintained by Delhi Pollution Control Committee 

in its ordinary course. 

Hon'ble Tribunal taken up the matter on 27.05.2024 on the basis 

application filed by Mr. Vikas Tiwari. In the complaint, 

t raised his grievance in respect of various Ready Mix 

ants (RMC, Plants) operating in Sabhapur Extension, Delhi. 
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3. That, this Hon'ble Green Tribunal was pleased to disposed of the original 

application with the direction to DPCC to look into the matter, ascertain 

the correct factual position at ground, 

4. That, applicant herein filed an execution application, which was 

registered as EA No. 34/2025. This Hon'ble Tribunal vide order dated 

27.05.2025 pleased to issue notice on this EA returnable for 28.08.2025. 

5. That, in compliance with the order dated 27.05.2025, answering 

respondent has inspected the 05 numbers of RMC's in the area of 

Sabhapur. The details of the inspection, action taken thereof are listed as 

below: 

A. M/s Balaji RMC Plant C/o Sh. Neeraj Jain [M/s Kamdhenu Cement 
(G)]  

i. DPCC inspected the site on 04.12.2024. During inspection, the contact 

person/representative of the unit has reported that the name of unit is 

M/s Balaji RMC Plant C/o Sh. Neeraj Jain (Copy of Inspection report 

placed at Annexure-1). During inspection following observations were 

made: 

• Unit found engaged in the activity of RMC Plant and found non-

operational due to on-going GRAP-4. 

• Unit has not obtained valid consent from DPCC. 

• Unit found non-operational due to on-going GRAP-4. 

• Dust collector found installed without adequate stack height and 

4 	
tvita,vithout provisions of platform/ladder due to which stack 

• 
monitoring could not be conducted. Also unit found non- 

'operational. 

No continuous dust/wind breaking walls of adequate height were Q . 
provided. 

Xi,  

'3ovt.of ft 
Re,g Nic,  • 
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• Raw material found uncovered. 

• Cement handling area not provided with proper channelization and 

bag house. 

• 	No wheel washing arrangement found installed, etc. 

DPCC has issued Show cause notice for closure and imposition of 

environmental damages charges of Rs. 9,00,000/- on 14.01.2025 to M/s 

Balaji RMC Plant, C/o Sh. Neeraj Jain, Kh. No. 616/2, Village 

Sabhapur Delhi-94. 

iii. Unit has submitted its reply on 24.01.2025 wherein it is mentioned that 

no unit is running in the name of M/s Balaji RMC Plant. The RMC unit 

which is running at the said address is in the name of M/s Kamdhenu 

Cement & the RMC plant has obtained consent from DPCC, 

permission 	from 	MCD 	and 	GST 	registration. 

iv. DPCC issued order for imposition of environmental damages charges 

and Closure direction on 16.04.2025. Copy of the order dated 

16.04.2025 	is 	annexed 	herewith 	as 	Annexure-2.  

v. Unit has also submitted a reply dated 28.04.2025, wherein it is 

mentioned that no unit is running in the name of M/s Bala ji RMC 

Plant. The RMC unit which is running at the said address is in the 

name of M/s Kamdhenu Cement and mentioned that it is effectively 

controlling 	air 	and 	water 	pollution. 

Kaigwal Nagar) issued an inspection notice on 07.05.2025 and 

9) 
f 

we Tiled joint inspection on 09.05.2025. 
aNtof NCI uf DOT  

vi 

Reg. No. 01010i; 

\\; 
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CJ 
vii. Same Site was re-inspected on 09.05.2025, and during inspections 

following observations are made: 

• Unit was jointly inspected by officials of DPCC, MCD, BSES, SDM 

Karawal Nagar and DJB on 09.05.2025. 

• Unit found operational but production of RMC was not going on. 

• ECS found installed (Dust Collector) with inadequate stack height 

and without provisions of platform/ladder/stack. 

• Unit has shown electricity bill, GST Registration Certificate and 

valid DPCC consent order (CTO valid till 18.04.2032) in the name 

of Kamdhenu Cement (G) having address 616/2, Village Sabhapur, 

Delhi-110094. 

• During previous inspection dated 04.12.2024, unit representative 

disclosed the name of the unit as M/s Balaji RMC Plant C/o Neeraj 

Jain, Kh. No. 616/2, Village Sabhapur, Delhi-110094. But as per 

todays finding unit representative reported the name of the unit as 

M/s Kamdhenu Cement (G), Kh. No. 616/2, Village Sabhapur, 

Delhi-110094 and its owner is Sh. Neeraj Jain. 

• No wheel washing arrangement found and raw material found 

uncovered at the site. 

Copy of the inspection report dated 09.05.2025 is annexed herewith 

as Annexure-3. 

viii. That, based on observations dated 09.05.2025, order for imposition of 

EC was modified as unit is having valid consent in the name of M/s 

:Kamdhenu Cement (G), Kh. No. 616/2, Village Sabhapur, Delhi-

110094 and Order for EC of Rs. 6.75,000/- and Closure directions was 

Appc;., 	issued on 02.07.2025. Copy of the order dated 02.07.2025 is annexed 
aTitot NC-: • 
Rea No, fl herewith as Annexure-4. 
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CU 
ix. As the unit was found violating the established norms, Consent to 

Operate (CTO) was also revoked vide letter dated 02.07.2025. EC of 

Rs. 6,75,000/- was submitted vide reply dated 15.07.2025 

alongwith DD No. 821432. 

B. 	M/s ENPEECON Kh. No. 434, 435 & 436 Village Sabhapur Delhi-94 

i. DPCC inspected the site on 04.12.2024 following observations were 

made: 

• Unit found engaged in the activity of RMC Plant and found non-

operational during inspection having valid Consent to Operate under 

Green category (Valid upto 21.12.2031). 

• Unit found non-operational during inspection, but as reported by the 

unit representative Sh. Anshul Gupta, unit operates at night only 

as they are supplier of RMC to DMRC & NCRTC ongoing projects. 

• During inspection, plant found non-operational however, noise 

monitoring of the DG Set (with enclosure) of 125 KVA (CPCB-IV) 

was conducted by DPCC. 

• Dust collector found installed without adequate stack height. 

• No continuous dust/wind breaking walls of adequate height were 

provided. 

• Raw material found uncovered. 

• Cement handling area found not provided with proper channelization 

& baghouse. 

wheel washing arrangement found installed. 

(one. DG Set (with enclosures) of 125 KVA (CPCB-IV) found 

RAj 	installed within unit premises and noise monitoring conducted on 

Nc; 04.12,2024 report is meeting the prescribed limit. 
Reg. 
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• Copy of the inspection report dated 04.12.2024 and noise monitoring 

report is annexed herewith as Annexure-5 (Co11y). 

ii. DPCC issued SCN for closure and SCN for imposition of Environmental 

damages charges of 4,50,000/- on 14.01.2025. 

iii. Unit submitted its reply on 24.01.2025 stating that they are complying all 

the dust mitigation norms, cement channelization bag house and dust 

collector was under maintenance, etc. 

iv. DPCC issued order for imposition of Environmental damages charges of 

4,50,000/- on 16.04.2025. Copy of the order dated 16.04.2025 is annexed 

herewith as Annexure-6. 

v. Unit has deposited total EC of Rs. 4,50,000/- as per following details: 

DD No. 255497 dated 25.04.2025 of amount Rs. 1,00,000/-

DD No. 255506 dated 19.05.2025 of amount Rs. 3,50,000/- 

C. M/s Kamdhenu Cement (M/s Shree Ram Ready Mix Concrete Pvt. Ltd.: 

i. DPCC inspected the site on 04.12.2024 and following was observed: 

• Unit is a RMC Plant found non-operational due to on-going GRAP-4, 

having valid consent from DPCC (CTO Green Valid upto 

09.01.2032). 

• Unit found non-operational and no provisions for stack monitoring of 

ust Collector was provided. 

0.:-.continuous dust/wind breaking walls of adequate height were 
t RAJ cuom, 

4(7) 	atld by  provided. 
', ui Gmto Kid GiA. ft:T.1 

eg. Na 01070 4,w material found uncovered. 
1; 
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• Cement handling area not provided with proper channelization & bag 

house. 

• No wheel washing arrangement found installed. 

• No DG Set found installed. 

• Copy of Inspection Report is annexed as Annexure-7 

ii. DPCC issued SCN for closure and SCN for imposition of 

Environmental damages Charges of Rs. 4,50,000/- on 14.01.2025. 

iii. DPCC issued order for imposition of Environmental damages Charges 

of Rs. 4,50,000/- on 16.04.2025. Copy of the orders dated 16.04.2025 

is annexed herewith as Annexure-8. 

iv. EC of Rs. 4,50,000/- was deposited vide DD No. 049306 dated 

28.04.2025. 

D. M/s NDCON Constructions Kh. No. 427 Villa e Sabha ur Delhi- 

110094:  

i. DPCC inspected the site on 04.12.2024. Following were observed: 

• Unit found engaged in the activity of RMC Plant and found non-

operational due to on-going GRAD-4 having valid Consent to 

Operate from DPCC (CTO -Green Valid upto 27.01.2032). 

• No stack monitoring and noise monitoring could be conducted as the 

unit found non-operational due to GRAP-4 & no provisions of 

'platform/ladder were provided on dust collector for stack 

ICR.(1:'''- 	liOnitoring. 
Appoloted ;.;:y 	C 

, 	reiffrkiN0C. 40'uAf,,till ::6' continuous dust/wind breaking walls of adequate height were 
l'41, , , 
___.„. provided.%  
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on 21.08.2025 

?Vinod  Kumar RMC lant (VK RMC Plant KR NO. 4312  

SABHAPUR. DE HI-110094: 

inspected the site on 14.12.2024. Following were observed: 

• Raw material found uncovered. 

• Cement handling area not provided with proper channelization & 

bag house. 

• No wheel washing arrangement found installed. 

• No DG Set found installed. 

Copy of Inspection Report is annexed as Annexure-9 

ii. DPCC issued SCN for closure and SCN for imposition of Environmental 

Damages Charges of Rs. 4,50,000/- on 14.01.2025. 

iii. Unit submitted its reply on 23.01.2025, wherein they have mentioned that 

they have complied with dust mitigation norms requested to condone 

proceeding of fine and closure. 

iv. DPCC issued order for imposition of Environmental Damages Charges of 

Rs. 4,50,000/- on 16.04.2025. Copy of the order dated 16.04.2025 is 

annexed herewith as Annexure-10. 

v. Reminder letter for submissi n of EC issued to the unit on 02.07.2025. 

vi. Unit vide reply dated 15.07. 025 deposited EC of amount Rs. 2,00,000/- 

and 	requested 	to 	condone 	the 	balance 	amount. 

vii. Another Reminder for submi sion of balance EC of Rs. 2,50,000/- issued 
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CeD 
• Unit found engaged in the activity of RMC Plant without trade effluent 

discharge (Green Category) with having valid consent from DPCC 

(CTO Green Valid upto 29.12.2031). 

• Unit found non-operational due to on-going GRAP-4. 

• No provision of platform/ladder etc. for stack monitoring were 

provided by the unit on dust collector. 

• No continuous dust/wind breaking walls of adequate height were 

provided. 

• Raw material found uncovered. 

• Cement handling area not provided with proper channelization & bag 

house. 

• No wheel washing arrangement found installed. 

• No DG Set found installed within unit premises. 

• Copy of Inspection Report is annexed as Annexure-11 

ii. DPCC issued SCN for closure and SCN for imposition of 

Environmental Damages Charges of Rs. 4,50,000/- on 14.01.2025. 

iii. Unit submitted its reply on 24.01.2025, wherein it is mentioned that they 

have complied dust mitigation norms and requested for relaxation from 

EC and Closure. 

iv. DPCC issued order for Imposition of Environmental Damages Charges 

on 16.04.2025. Copy of the order dated 16.04.2025 is annexed herewith 

as Annexure-12. 

v. 	k*s. 4,50,000/- was submitted on 01.05.2025 vide DD no. 818101 
KR,GULN11 

"potted wipte M.1.05.2025. 
Pict MCI di Dth 1,7! 

oloityop„., 
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RAJ KFLGULAT1 
Appointed by 

AW, Gavi.of NCI f Dart 
. No. 010/06 

6. That, in view of the above, the present action taken report may kindly be 

taken on record. 

VERIFICATION 

I, the above-named deponent, declare the contents of the present affidavit are 

true and correct to the best of my knowledge based upon the documents and 

records available in the office and nothing material has been concealed 

therefrom. 
2.!.1 AUG 2O?' 

Verified at New Delhi on this 	day of August, 2025. 

d AUG 2025 

NOTARY PuBuc 
GMT OF NCT OF 0E04 
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1. Whether continuous dust /wind break 

walls arc of at least 3 meters above 
maximum height of heap? 

2. Whether conveyer belts !Or transterr 
raw materials is properly covered. 
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cleaned and wheel are washed before 
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ensure dust from these materials does not 
become air borne during transportation. 

6. 	
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dust stored at site is fully covered / keep 
wet all the time to avoid dust particles air 
borne 

Whether roads, inside the RMC plant is 

paved with cement concrete /asphaltic 
Concrete and cleaned on regular basis. 
Whether fine nozzle system is provided 
for sprinkling the water to maintain the 
area dust free 
Whether every worker working at RMC 
plant site provided with dust mask to 
prevent inhalation of dust particles 

10. 
Whether unpaved surfaces and area with 
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water to keep wet wapi. 
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Name of the Unit: M/s Balaji RMC Plant C/o Sh. Neeraj Jain, Kh. No. 616/2, Village 
Sabhapur, Delhi- 110094 

Date of Inspection: 04.12.2024 

atittate: 28.141451 
11245665 

atiort: 224.3108/9 
S4 Lam 

12,04-W24 14:5i PaT uved Le NeloCiarn 

atitud. 28.14941 
ongitiae:11245622 
14,4tIon: 224.21.5, 

uracy: 10.0m 

Itud.028.14,331 
gaud, 1124 
atIonf 124:32+21m 

acv: 12m 
12-04-2024 14: 

t/01.0 2614434 
Longitude: 1124549 
Elevation: 224.321-21m 
Accuracy: 15m 
Time: 11-04-2014 14:52 

6 

1554172/ 2074/CMC 7 DPCC 
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Name of the Unit: M/s Balaji RMC Plant C/o Sh. Neeraj Jain, Kh. No. 616/2, Village 

Sabhapur, Delhi- 110094 

Date of Inspection: 04.12.2024 

nude: 28.144526 
agitude: T1.24629 

224,22g2ni 
deg 24.1m 

0164,:12,04-2014 14:44 

Latitude: 28.144446 
Longitude: 11245505 
Elevation: 224.2262m 
Accuracy: 11.3,6 
Time: 12-04-2024 14:49 

Latitude: 26.149354 
Longitude: 11245548 
Elevation: 224.22g2rn 
Accuracy: 8.4i6 
Tim, 12-04.2024 14.50 

katttudc 28.149428 
Longitude 11245618 
Oeration. 224.22i0n. 
Reauratcy.  &Om 
Time:12-04-2024 14.50 

5 

1554172/2024/CMC 7 DPCC 

File No. DPCC/(10)(10)/(96)7Leg-24 (Computer No. 218007) 
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1608724/2025/CMC 1 DPCC 

T\ CX(4 rr 2- 
By Speed Post 

DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT. (GOVT. OF NCT OF DELHI) 

.3rd Floor. B-Block. DMRC IT Park. Shashi Park. Delhi-1 10053 
visit us at : 	dpcc.delhigovt.nic.in  

F. No. DPC C7( 0)1(10)/(96)/Leg-24/1-46-- isto  

To: 
M/s Balaji RMC 
Plant C/o Sh. Neeraj Jain 
KH NO. 616/2, 
VILLAGE SABHAPUR, 
DELHI-110094 

Dated 

Jiff 

Subject: Order for Imposition of Environmental Compensation (EC) 

Whereas, the Central Pollution Control Board (CPCB) is the State Board for all the 
Union Territories to exercise powers and perform functions under the Water 
(Prevention & Control of Pollution) Act, 1974, and the Air (Prevention & Control of 
Pollution) Act, 1981. 

And whereas, the Central Pollution Control Board has delegated all its powers and 
functions under the Air (Prevention & Control of Pollution) Act, 1981, and the Water 
(Prevention & Control of Pollution) Act. 1974, in respect of the Union Territory of 
Delhi to the Delhi Pollution Control Committee (DPCC) vide notification No. S.O. 
198(E) dated 15.03.1991. 

And whereas, the entire Union Territory of Delhi has been declared an Air 
Pollution Control Area under subsection (1) of Section 19 of the Air (Prevention & 
Control of Pollution) Act, 1981, vide notification No. GSR 106(E) dated 20.02.1987, 

And whereas, DPCC has framed guidelines for dust pollution control in RMC 
plants and construction projects in the year 2017, which are available online on the 
DPCC website. 

And whereas, the Hon'ble National Green Tribunal (NGT) in OA No. 1175/2024 in 
the matter of "Vikas Tiwari Vs. GNCTD & Ors" has issued an order dated 
23.09.2024 and directed Delhi Pollution Control Committee (DPCC) to look into the 
matter, ascertain the correct factual position at the ground level and take 
appropriate remedial action. 

And whereas, an inspection of the RMC plant, namely M/s Balaji RMC Plant C/o 
Sh. Neeraj Jain, KH NO. 616/2, VILLAGE SABHAPUR, DELHI-110094 
(hereinafter referred to as the "Addressee"), was carried out by the officials of 
DPCC on 04.12.2024. Following observations/non-conformities were made with 
respect to dust pollution control guidelines at your project/site: 

1. The unit was found engaged in the activity of operating an RMC plant without 
a valid trade effluent discharge consent from DPCC. 

2. A dust collector was found installed, but it lacked an adequate stack height. 

3. No continuous dust/wind-breaking walls of adequate height were provided. 

4. Raw materials were found uncovered. 
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5. No cement handling area was provided with proper channelization and a bag 
house. 

6. No wheel washing arrangements were installed. 

And whereas, a Show Cause Notice for Environmental Compensation (EC) of Rs, 
Nine Lakh (Rs. 9,00,000/-) was issued to you vide this office letter F. No. 
DPCC/(10)/(10)/(96)/Leg-24/5084 on 14.01.2025, directing you to submit your 
reply. However, you have failed to submit any reply in response to the said Show 
Cause Notice and have not deposited the Environmental Compensation (EC) of 
Rs. Nine Lakh till date. 

Now therefore, the Competent Authority, DPCC has decided to confirm the said 
Environmental Compensation (EC) of Rs. Nine Lakh (Rs. 9,00,000/-), and you are 
hereby directed to deposit the Environmental Compensation (EC) of Rs. Nine 
Lakh (Rs. 9,00,000/-) in the form of a Demand Draft (DD) in favour of theDelhi 
Pollution Control Committee within 15 days from the issuance of this 
direction/order, failing which, necessary action will be taken as per law. 

This order is being issued with the approval of the Competent Authority, DPCC. 

M. 	awat 
SEE, FC-1 

Copy to: 

1. The District Magistrate (North-East), K-Block, Ground Floor, 
DC Office Complex, Nand Nagri, Delhi-110093. 

2. Master file, CFC-1. 
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A 

DELHI POLLUTION CONTROL COMMITTEE 
	 DEPARTMENT OF ENVIRONMENT. (GOVT. OF NCT OF DELHI) 

3t' Floor. B-Block. DMRC IT Park. Shashi Park. Delhi-110053 
visit us at : 	dpcc.delhigovt.nic.in  

F. No. DPCC/(10)/(10)/(96yLeg-24/ 	jes- 
To, 

M/s Balaji RMC 
Plant C/o Sh. 
Neeraj Jain, 
KH NO. 616/2, 
VILLAGE SABHAPUR, 
DELHI-110094. 

Subject: Directions Directions for Closure u/s 31(A) of the Air (Prevention & 
Control of Pollution) Act, 1981 as amended to date. 

WHEREAS, Central Pollution Control Board is the State Board for all 
the Union Territories to exercise powers and perform functions under 
the Water (Prevention & Control of Pollution) Act, 1974 and Air 
(Prevention & Control of Pollution) Act, 1981. 

And whereas, Central Pollution Control Board has delegated all its 
powers and functions under Air (Prevention & Control of Pollution) Act, 
1981 and under Water (Prevention & Control of Pollution) Act, 1974 in 
respect of Union Territory of Delhi to Delhi Pollution Control Committee 
vide notification No. S.O. 198(E) dated 15.03.1991. 

And whereas, the whole Union Territory of Delhi has been declared as 
an Air Pollution Control area, under sub section (I) of section 19 of the 
Air (Prevention & Control of Pollution) Act, 1981 vide notification no. 
GSR 106 (E) dated 20.02.1987. 

And whereas, DPCC has framed guidelines for dust pollution control in 
the RMC plant/Construction projects in the year 2017 which is available 
online on the website of DPCC. 

And whereas, an inspection of RMC plant namely M/s Balaji RMC 
Plant C/o Sh. Neeraj Jain, KIT NO. 616/2, VILLAGE SABHAPUR, 
DELHI-110094 (hereinafter referred as addressee) was carried out by 
the officials of DPCC on 04.12.2024 and following observations/non- 
conformities were made w.r.t. dust pollution control guidelines at your 
project/site: 

1. Unit found engaged in the activity of RMC Plant without trade 
effluent discharge without having valid consent from DPCC. 

2. Dust collector found installed without adequate stack height. 
3. No continuous dust/wind breaking walls of adequate height were 

provided. 
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4. Raw material found uncovered. 
5. No Cement handling area found provided with channelization & 

bag house. 
6. No wheel washing arrangement found installed. 

And whereas, Show Cause Notice for closure vide this office letter no. 
F. No. DPCC/(10)/(10)/(96)/Leg-24/5092 dated 14.01.2025 issued to 
you to submit your reply. 

And whereas, the addressee unit has failed to submit any reply in 
response to the Show Cause Notice for closure dated 14.01.2025. 

And whereas, your case was considered by the Competent Authority, 
Delhi Pollution Control Committee, in exercise of powers conferred 
upon it, under the provisions of the u/s 31(A) of Air (Prevention & 
Control of Pollution) Act, 1981 as amended to date, and decided to issue 
the following directions: 

1. That you (the addressee unit) shall close your unit with immediate 
effect. 

2. That the concerned Sub Divisional Magistrate shall ensure 
effective closure of the addressee unit with immediate effect. 

3. That the concerned authority in BSES shall disconnect the 
electricity/power supply connection of the addressee unit or used 
by the unit of the addressee unit with immediate effect. 

4. That the concerned authority in DJB shall disconnect the water 
supply connection of the addressee unit with immediate effect. 

You shall be liable for penal action under the provision of said Acts in 
case of violation of above said directions. 

This is being issued as per the approval of the Competent Authority, 
Delhi Pollution Control Committee. 

M.S. Ra at 
SEE, CFC-1 

Copy to: 

1 The District Magistrate (North-East), K-Block, Ground Floor, 
DC Office Complex, Nand Nagri, Delhi-110093: with a request to 
take necessary action for effective closure of the addressee unit 
with immediate effect and submit the compliance report within 15 
days of issuance of these directions. 
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2. 
The Member (Water Supply), Delhi Jal Board , Varunalya 
Phase-II, Jhandewalan, New Delhi-110055; with a request to 
disconnect the water supply to the addressee unit with immediate 
effect and submit the compliance report within 15 days of issuance 
of these directions. 

3. 
The General Manager, BSES Yamuna Power Ltd. , 3rd Floor 
Shakti Kiran Building, Karkardooma, Delhi-110092; with a request 
to disconnect the power supply of the addressee unit with 
immediate effect and submit the compliance report within 15 days 
of issuance of these directions. 

4. Master file, CFC-1. 
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M/s Kamdhenu Cement (G) 

Bala ji RMC 
09.05.2025 1301 
28.74952, 77.24561 
Altitude: 173m 
P6X1V+048. Sabhapur Extension, &Map% Sonia Vihor. Delhi, 
110094 

IWO RMC 
. 09.05.202512:43' 
28.74976, 77.246 
Altitude: 173m 
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Y h 	- 

Speed Post/e-mail 

	

DPCC 	 DELHI POLLUTION CONTROL CONEtiliTTE 
DEPARTMENT OF ENITRONMENT. (GOVT. OF T OF DELHI) 	'10'," LIFE 

	

v0 lbw sir Nor 	3'd Floor. Block -1. 1)). IRC: IT Park. Silas tri Park, Delhi-1 1005 3 
is 	• letir 	LY?il 	lac in 

F.No. DPCC/(1 0)(10)/(96)/Leg-24/ gb,3 - oj= 

To, 

M/s Kamdhenu Cement (C) C/o Neeraj Jain, 
Kh no. 616/2, Village Sabhapur, 
Delhi-110094. 

(e-mail: kamdhemicement 1@gmail.com) 

Subject: Direction/Order for imposition of Environmental Compensation (EC). 

Whereas, Central Pollution Control Board is the State Board for all the Union Territories to 
exercise powers and perform 'functions under the Water (Prevention & Control of Pollution) 
Act. 1974 and Air (Prevention & Control of Pollution) Act. 1981. 

And whereas, Central Pollution Control Board has delegated all its powers and functions 
under the Water (Prevention & Control of Pollution) Act, l974 and Air (Prevention & 
Control of Pollution) Act, 1981 in respect of Union Territory of Delhi to Delhi Pollution 
Control Committee vide notification No. S.O. 198(E) dated 15.03.1991. 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution 
Control area. under sub section (1) of section 19 of the Air (Prevention & Control of 
Pollution) Act. 1981 vide Notification No. GSR 106 (E) dated 20.02.1987. 

And whereas, DPCC has framed guidelines for dust pollution control in the RMC 
plants/Construction projects in the year 2017 which is available online on the website of 
DPCC. 

And whereas. an 
 inspection of RMC plant M/s Kamdhenu Cement (G) C/o Neeraj Jain, 

Kh No. 616/2, Village Sabhapur, Delhi-110094 was conducted on 04.12.2024 and during 
inspection it was wrongly reported that the said RN/1C Plant is operating in the name of M/s 
Balaji RMC Plant C/o Sh. Neeraj Jain (owner/partner Sh. Neeraj Jain / Sh. Mann Jain), 
Kh No. 616/2, Village Sabhapur, Delhi-110094 by contact person / unit representative 
namely Sh. Rocky Rana. 

During inspection dated 04.12.2024, following observations/deficiencies were made w.r.t 
violation of dust mitigation guidelines: 

I. Unit found engaged in the activity of RMC Plant without trade effluent discharge 
without having valid consent from DPCC. 

2. Dust collector found installed without adequate stack height. 
3. No continuous dust/wind breaking walls of adequate height were provided. 
4, Raw material found uncovered. 

5. No Cement handling area found provided with channelization & bag house. 

Date: 2 /b 7/2_tyl_r_.  
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6. No wheel washing arrangement found installed. 

And whereas, in view of the deficiency/ non-conformities observed during inspection dated 
04.12.2024. a Show Cause Notice for imposition of EC was issued to M/s Balaji RMC Plant 
C/o Sh. Neeraj Jain on 14.01.2025 followed by confirmation of Direction/Order for 
imposition of EC on 16.04.2025. Your reply dated 24.01.2025 and 28.04.2025 were 
considered and found unsatisfactory and misleading. 

And whereas. Revenue Department had arranged a joint inspection of the said RMC Plant at 
the same location, conducted by the joint team comprising of officials from DPCC, MCD, 
Revenue, DJB and BSES on 09.05.2025. It was reported that RMC plant is being operated in 
the name of M/s Kamdhenu Cement (C) C/o Neeraj Jain, Kh No. 616/2, Village 
Sabhapur, Delhi-110094 (hereinafter referred as the Addressee), having valid consent to 
operate. 

Following observations/deficiencies were made during joint inspection dated 09.05.20205 
w.r.t dust pollution control guidelines: 

1. Unit found operational but production of RMC was not going on. 

2. ECS found installed (Dust Collector) with inadequate stack height and without 
provisions of platform/ladder/stack. 

3. No wheel washing arrangement found and raw material found uncovered at the site 

4. Unit has shown electricity bill, GST Registration Certificate and valid DPCC consent 
order (CFO valid till 18.04.2032) in the name of Kamdhenu Cement (G) having 
address 616/2, Village Sabhapur, Delhi-1 10094. I lowever. address in GST certificate 
differs and mentioned as 616/2. 13iharipur, Illaqa Shandara, North-East Delhi, 
Delhi-110094. 

5. During previous inspection dated 04.12,2024. unit representative disclosed the name 
of the unit as M/s Balaji RMC Plant C/o Neeraj Jain. Kh. No. 616/2, Village 
Sabhapur, Delhi-110094. But as per todays finding. unit representative reported the 
name of the unit as M/s Kamdhenu Cement (G), Kh. No. 616/2, Village Sabhapur. 
Delhi-110094 having its owner Sh. Neeraj Jain. 

And whereas. activity carried out by the addressee unit falls under Green Category as per 
DPCC categorization. Further, the addressee unit found non-compliant with respect to the 
dust pollution control guidelines during inspection conducted on 04.12.2024 and 09.05.2025. 
As per the extant policy of DPCC dated 30.03.2022, Sector-7 for non-confirming areas you 
shall he liable to pay lumpsum Environmental Compensation (EC) of Rs. 4,50,000/- for 
non-compliance observed on inspection dated 04.12.2024 during GRAD period and lumpsum 
Environmental Compensation (EC) of Rs. 2,25,000/- for non-compliance observed during 
joint inspection on 09.05.2025 (Total Rs. 6,75,000/-). 

Now therefore, the Competent Authority in DPCC has decided to issue a fresh direction 
/order for imposition of EC in suppression of the earlier direction/order for imposition of EC 
dated 16.04.2025. as the M/s Balaji RMC Plant and M/s Kamdhenu Cement (G) are the same 
establishment/unit and again found violating the dust pollution control guidelines during joint 
inspection dated 09.05.2025. 

In view of the above, the Competent Authority. DPCC has decided to confirm the said 
Environmental Compensation (EC) of Rs. Six Lakh Seventy Five Thousand (Rs. 6,75,000/-), 
and you are hereby directed to deposit the Environmental Compensation (EC) of Rs. 
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6,75,000/- (Rupees Six Lakh Seventy-Five Thousand Only) in the form of a Demand Draft 
(DD) in favour of the Delhi Pollution Control Committee within 15 clays from the issuance of 
this direction/order, failing which, necessary action shall he taken as per law. 

This is being issued as per the approval of Competent Authority, DPCC. 

End: As above. 

Copy to: 

Meghraj 
Singh 
Rawat 

Digitally signed by 
Meghraj Singh 
Rawat 
Date: 2025.07.02 
17:04:03 +05'30' 

SEE, CMC-1 

1. The District Magistrate (North East), K-Block. Ground Floor,DC Office Complex, 
Nand Nagri, Delhi- 

2. Incharge, IT Cell with the request to upload on the websi to of DPCC. 
3. Master file, CMC-I. 
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DPCC  I 

	

	 DELHI POLLUTION CONTROL CO:\ EMITTEE 	- 
DEPARTMENT OF ENVIRONMEN I. GOVT. OF N.  CT OF DELHI t 

3'' Floor. Blot:k- I. DNIR( - IT Park. :'.-dtaii,tri Park. D.11111-110053 11/414 M' 
	,_...._ 	 visit  us at : littp. Op.:c2Ietitizoxt.tpc,iit 	 

F,No. DPCC/(10)( I 0)/(96)/I,cg-24/ 79 2 ,.....25,0 -,_ 	 Date: 0 2.... 

To, 

M/s Kamdhenu Cement (G) C/o Neeraj Jain, 

Kh no. 616/2, Village Sabhapur, 

Delhi-110094. 

(e-mail: lomdhenucementgl(ugmail.com) 

Subject: Direction for closure u/s 31 (A) of the Air (Prevention and Control of Pollution) 
Act, 1981 as amended to date 

Whereas. Central Pollution Control Board is the State Board for all the Union Territories to 
exercise powers and perlOrm functions under the Water (Prevention & Control of Pollution) 
Act. 1974 and Air (Prevention & Control of Pollution) Act. 1981. 

And whereas, Central Pollution Control Board has delegated all its powers and functions 

under the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control o f Pollution) Act, 1981 in respect of Union Territory of Delhi to Delhi Pollution 
Control Committee vide notification No. S.O. 198 (E) dated 15.03.1991. 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution 
Control area, under sub section (1) of section 19 of the Air (Prevention & Control of 
Pollution) Act. 1981 vide Notification No. GSR 106 (E) dated 20.02.1987. 

And whereas. DPCC has framed guidelines for dust pollution control in the RMC 
plants/Construction projects in the year 2017 which is available online on the website of 
DPCC. 

And whereas. an  inspection of RMC plant M/s Kamdhenu Cement (G) C/o Neeraj Jain, 
Kh No. 616/2, Village Sabhapur, Delhi-110094 was conducted on 04.12.2024 and during 
inspection it was wrongly reported that the said RMC Plant is operating in the name of M/s 

Balaji RMC Plant C/o Sh. Neeraj Jain (owner/partner Sh. Neeraj Jain / Sh. Mann .Jain), 
Kh No. 616/2, Village Sabhapur, Delhi-110094 by contact person / unit representative 
namely Sh. Rocky Rana. 

During inspection dated 04.12.2024. 1bllowing observations/deficiencies were made w.r.t 
violation of dust mitigation guidelines: 

I. Unit found engaged in the activity of RMC Plant without trade effluent discharge 
without having valid consent from DPCC. 

2. Dust collector found installed without adequate stack height. 
3. No continuous dust/wind breaking walls of adequate height were provided. 
4. Raw material found uncovered. 
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5. No Cement handling area found provided with channelization & bag house. 

6. No wheel washing arrangement found installed. 

And whereas. in view of the deficiency/ non-conformities observed during inspection dated 
04.12.2024, a Show Cause Notice for Closure was issued to M/s Balaji RMC Plant C/o Sh. 
Neeraj Jain on 14.01.2025 followed by confirmation of Direction for Closure on 16.04.2025. 
Your reply dated 24.01.2025 and 28.04.2025 were considered and found unsatisfactory and 
misleading. 

And whereas. Revenue Department had arranged a joint inspection of the said RMC Plant at 
the same location, conducted by the joint team comprising of officials from DPCC. MCD, 
Revenue, DM and BSES on 09.05.2025. It was reported that RMC plant is operated in the 
name of M/s Kamdhenu Cement (C) C/o Neeraj Jain, Kh No. 616/2, Village Sabhapur, 
Delhi-110094 (hereinafter referred as the Addressee). having valid consent to operate. 
Following observations/deficiencies were made during joint inspection dated 09.05.20205 
w.r.t dust pollution control guidelines: 

I. Unit found operational but production of RMC was not going on. 
2. [CS found installed (Dust Collector) with inadequate stack height and without 

provisions of platform/ladder/stack. 
3. No wheel washing arrangement found and raw material found uncovered at the site 
4. Unit has shown electricity bill, GST Registration Certificate and valid DPCC consent 

order (CTO valid till 18.04.2032) in the name of Kamdhenu Cement (G) having 
address 616/2. Village Sabhapur, Delhi-I 10094. However. address in GST certificate 
differs and mentioned as 616/2, 13iharipur, Illaqa Shandara. North-East Delhi. Delhi-
110094. 

5. During previous inspection dated 04.12.2024. unit representative disclosed the name 
of the unit as Mls Balaji RMC Plant C/o Neeraj Jain. Kh. No. 616/2. Village 
Sabhapur. Delhi-110094. But as per todays finding unit representative reported the 
name of the unit as M/s Kamdhenu Cement (G). Kh. No. 616/2, Village Sabhapur, 
Delhi-110094 having its owner Sh. Neeraj Jain. 

Further. the addressee unit is found non-compliant with respect to the dust pollution control 
guidelines during inspection conducted on 04.12.2024 and 09.05.2025. 

Now therefore, the Competent Authority in DPCC has decided to issue a fresh Closure 
Direction u/s 3I (A) of Air (Prevention and Control of Pollution) Act. 1981 in suppression of 
the Closure Direction dated 16.04.2025, as the M/s Balaji RMC Plant and M/s Kamdhenu 
Cement (G) arc the same establishment/unit and again found violating the dust pollution 
control guidelines during, joint inspection dated 09.05.2025. It is also decided to issue the 
following directions: 

I. That you (the addressee unit) shall close your unit with immediate effect. 
2. That the concerned Sub Divisional Magistrate shall ensure effective closure of the 

addressee unit with immediate effect. 
3. That the concerned authority in BSES shall disconnect the elcctricity/po.Ner supply 

connection of the addressee unit or used by the unit of the addressee unit with 
immediate effect. 

4. That the concerned authority in D.113 shall disconnect the water supply connection of 
the addressee unit with immediate effect. 
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You shall be liable for penal action under the provision of said Acts in case of violation of above said directions. 

This is being issued as per the approval of Competent Authority. DPCC. 

 

Meghraj 
Singh 

Rawat 

Digitally signed by 

Meghraj Singh Rawat 
Date: 2025.07.02 
1 7:00:38 +05'30' 

Encl: As above. 

Copy to: 

 

SEE, CMC-I 

I The District Magistrate (North East), K-Block, Ground Floor, DC Office Complex, 

Nand Nagri, Delhi-110093 —with a request to take necessary action for effective 

closure of the addressee unit with immediate effect and submit the compliance report 
within 15 days of issuance of these directions. 

2. 
The Member (Water Supply), Delhi Jal Board, Varunalaya Phase-IL Jhandewalan, 

New Delhi-110055 - with a request to disconnect the water supply to the addressee 

unit with immediate effect and submit the compliance report within 15 days of 
issuance of these directions. 

3. 
The General Manager, BSES Yamuna Power Ltd.. 3rd Floor. Shakti Kiran 
Building. Karkardooma. Delhi- I 10032 - with a request to disconnect the power 

supply to the addressee unit with immediate effect and submit the compliance report 
within IS days of issuance of these directions. 

4. Incharge, IT Cell with the request to upload on the website of DPCC. 
5. Master file, CMC-I. 
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-DS 
Annexure 

Conditions for effectively control air and water pollution by RMCs: 

1. Whether continuous dust /wind breaking 

walls arc of at least 3 meters above the 

maximum height of heap? 

2. Whether COnVeya belts for transferring 

raw materials is properly covered. 

Whether cement handling area is provided 

with proper channelization of air borne 

particles of cement and trapping in the bag 

houses? 

4. Whether all vehicles including vehicles 

carrying raw material/ ready mix concrete 

cleaned and wheel are washed before 

leaving the site of RMC unit. 

5. Whether all vehicles carrying raw 

materials like aggregates, dust, cement etc 

is fully covered and protected so as to 

ensure dust from these materials does not 

become air borne during transportation. 

6. Whether raw material especially stone 

dust stored at site is fully covered / keep 

wet all the time to avoid dust particles air 

borne 
7. Whether roads, inside the RMC plant is 

paved with cement concrete /asphaltic 

concrete and cleaned on regular basis. 

8. Whether fine nozzle system is provided 

for sprinkling the water to maintain the 

area dust free 

Whether every worker working at RMC 
plant site provided with dust mask to 
prevent inhalation of dust particles 

10. Whether unpaved surfaces and area with 

loose soil is adequately sprinkled with 
water to keep wet always. 

YES/ NO 
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DELHI POLLUTION CONTROL COMMITTEE 
(Government of N.C.T. of Delhi) 

4th Si 5th Floor, 1S131' Building Kashmere Gate, Delhi 110006 

(Visit us at htlps://www.dpecticimus.nic.in) 

CONSENT (MDElt 

Certificate No. :G-21296 

Name of the unit 

Address 

ENPEECON 

K1-1 NO. 434,435,436 VILLAGE 
SAIMAPUR,DELHI-94, Ready Mix 
Concrete Plant, Delhi 4 J 1 10094 

Mix 

22/12/2021 
Ready Mix Concrete Plants (without trade 
effluent discharge) 

READY MIX CONCRETE PLANT 

[GREEN] 

40 Cubic Meters/Day 

Consent Order No 

Date of issue 

Product/Activity 

Manufacturing Activities 

Category Name 

Prouct Capacity 

This Renewal of Consent to Operate is hereby granted under section 21 of the Air (Preve 
Pollutio n) 

ntion & C 
Act, 

ontrol of 

Pollution) Act, 1981 and under section 25/26 of the Water (Prevention & Control of 
	 1974 

under GREEN Category.This is being issued with reference to your application id 6977361 valid from 

22/12/2021 to 21/12/2031. 
All terms and conditions stipulated in earlier granted consent to operate shall remain same.. 

This is system generated and does not require any authentication/ signature. 
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Name of the Unit: M/s ENPEECON, Kh. No. 434, 435, 436, Village Sabhapur, Delhi- 110094 
Date of Inspection: 04.12.2024 
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Name of the Unit: M/s ENPEECON, Kh. No. 434, 435, 436, Village Sabhapur, Delhi- 110094 
Date of Inspection: 04.12.2024 
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il(c)'Xvolf — 

By Speed Post 
DELHI POLLUTION CONTROL COAIN. IITTEE 

DEPARTMENT OF ENVIRONMENT. (GOVT. OF NCT OF DELHI) 
3ra Floor. B-Block. DMRC IT Park. Shashi Park. Delhi-110053 

visit us at : http: dpcc.delhig.ovtnic.in  
F. No. DPCC/(10)/(10)/(96)/Leg-2.1/ 

To, 

M/s ENPEECON 
KH NO. 434,435,436, 
VILLAGE SABHAPUR, 
DELHI-110094. 

DPCC 

'Kt rir  

/6 
	

Dated 

Subject: Order for imposition of Environmental Compensation 
(EC). 

Whereas, Central Pollution Control Board is the State Board for all the 
Union Territories to exercise powers and perform functions under the 
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, Central Pollution Control Board has delegated all its 
powers and functions under Air (Prevention & Control of Pollution) Act, 
1981 and under Water (Prevention & Control of Pollution) Act, 1974 in 
respect of Union Territory of Delhi to Delhi Pollution Control Committee 
vide notification No. S.O. 198(E) dated 15.03.1991. 

And whereas, the whole Union Territory of Delhi has been declared as 
an Air Pollution Control area, under sub section (I) of section 19 of the 
Air (Prevention & Control of Pollution) Act, 1981 vide notification no. 
GSR 106 (E) dated 20.02.1987. 

And whereas, DPCC has framed guidelines for dust pollution control in 
the RMC plant/Construction projects in the year 2017 which is available 
online on the website of DPCC. 

And whereas, the Hon'ble National Green Tribunal (NGT) in OA No. 1175/2024 
in the matter of "Vikas Tiwari Vs. GNCTD & Ors" has issued an order dated 
23.09.2024 and directed Delhi Pollution Control Committee (DPCC) to look into the 
matter, ascertain the correct factual position at the ground level and take 
appropriate remedial action. 

And whereas, an inspection of the RMC plant namely M/s 
ENPEECON, KH NO. 434,435,436, VILLAGE SABHAPUR, DELHI-
110094 (hereinafter referred as addressee) was carried out by the 
officials of DPCC on 04.12.2024 and following observations/non-
conformities were made w.r.t. dust pollution control guidelines at your 
project/site: 

1. Dust collector found installed without adequate stack height. 
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2. No continuous dust/wind breaking walls of adequate height were 
provided. 

3. Raw material found uncovered. 
4. Cement handling area found not provided with channelization 

bag house. 
5. No wheel washing arrangement found installed. 

And whereas, a Show Cause Notice for Environmental Compensation 
(EC) of Rs. Four Lakh Fifty Thousand (Rs. 4,50,000/-) was issued to 
y o u vide office letter (F. No. DPCC/(10)I(10)/(96)/Leg-
24/5085) dated 14.01.2025, directing you to submit your reply within 
15 days from the issuance of the said SCN. 

And whereas, the addressee unit has submitted its reply in response to 
the Show Cause Notice dated 14.01.2025, which was examined and 
found unsatisfactory. 

And whereas, the Competent Authority, DPCC has decided to confirm 
the EC of amount Rs. 4,50,000/- (Rs. Four Lakh Fifty Thousand 
only) for the deficiencies observed during inspection by the officials of 
DPCC at above said site. 

Now therefore, you are hereby directed to deposit Environmental 
Compensation (EC) of Rs. 4,50,000/- (Rs. Four Lakh Fifty Thousand 
only) in the form of DD, in favour of Delhi Pollution Control 
Committee within 15 days from issuance of this direction/order. 
Failing which, necessary action shall be taken as per law. 

This is being issued with the approval of the Competent Authority, 
DPCC. 

M.S. R.' at 
SEE, CFC-1 

Copy to: 

1. The District Magistrate (North-East), K-Block, Ground Floor, 
DC Office Complex, Nand Nagri, Delhi-110093. 

2. Master file, CFC-1. 
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18. Detail of Power Connection 

19. 'Whether Unit found in Operation 

20. Status of Registration under Plastic 
Waste Management Rules, 2016 

. cA.g.c) .... ......... . 	. 13 ....... ....... 

Yes/NO 
............... 

21. Whether Generating Hazardous Waste 	 Yes/No 

22. Details about Ilezialous Waste  

(a) Statue' of Authorization ( if 
any) 

(b) Display Board Provided ' 	 Yes/No 

(c) Whether Hazardous Waste 	 Yes/No 
is stored in Leak proof . 
container 

(d) Whether container marked with .: 	Yes/No 

specified label 
(e) Whether container stored kept 	 Yes/No 

in an isolated area 
(f) Whether Hazardous Waste is 	 Yes/NO 

being stored on pucca floor & 
in covered area • 

(g) Whether date on which storage 	 Yes/No: 

.began indicated on each 
container 

(h) Whether daily record of „ 	 Yes/NO 
Hazardous Waste maintained in 
Form-3 

............... 

(i) Category of Hazardous 
Waste as per the Schedules 
1,11 and III of these rules 

(j) Authorized mode of disposal 
or recycling or utilization or 1  
co-processing etc. 

(k) Quantity (Ton/Annum) 
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Annextire 

Conditions for effectively control air and water pollution by RMCs: 

1. Whether continuous dust /wind breaking 
walls arc of at least 3 meters above the 
maximum height of heap? 

2. Whether conveyer belts for transferring 

raw materials is properly covered. 
Whether cement handling area is provided 

with proper channclization of air borne 

particles of cement and trapping in the bag 
houses'? 

4. 	Whether all vehicles including vehicles 

carrying raw material/ ready mix concrete 

cleaned and wheel are washed before 
leaving the site of RMC unit. 

Whether all vehicles carrying raw 

materials like aggregates, dust, cement etc 
is fully covered and protected so as to 

ensure dust from these materials does not 
become air borne during transportation. 

6. 	Whether raw material especially stone 
dust stored at site is fully covered / keep 

wet all the time to avoid dust particles air 
borne 

Whether roads, inside the RMC plant is 

paved with cement concrete /asphaltic 

concrete and cleaned on regular basis. 
8. Whether fine nozzle system is provided 

for sprinkling the water to maintain the 
area dust free 

9. Whether every worker working at RMC 
plant site provided with dust mask to 
prevent inhalation of dust particles 

10. Whether unpaved surfaces and area with 
loose soil is adequately sprinkled with 
water to keep wet always. 

3. 
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1554174/202 CMC 7 DPCC 

1 E1,1111'01, U11ON 0+11101, CONINIII 
(Government of \A . A. of Delhi) 

4th 	5th Floor, Bit 1.  Building Kitshmere Gale, Delhi I 1110m1 

(N isit us at https://wxw.dpeenciiims.itie.iti )  

Ct/NSEN.1 ORM 

Certificate No. :G-21-186 

KAMDIIENU CEMENT 

KH 	NO. 	6 1 	2,V 	L\(I I  

SABHAPUR,DELF11-110094. Permitcd 
Industrial Units. Delhi - 110094 

DPCC!CMC/2022/7055839  

10/01'2022 

Ready Mix Concrete Plants 	!Mout 

effluent discharge) 

READY MIX CONCRETE wyritut_ r 
TRADE EFFLUENT 

[GREEN] 

50 Cubic IvIeters'Day 

Name of the unit 

Address 

Consent Order No 

Dui': of issue 

Product'Actixity 

Manufacturing Activities 

Category Name 

Prouct Capacity 

This Renewal of Consent to Operate is hereby granted under section 21 of the Air (Prevention & Control of 

Pollution) Act, 1981 and under section 25/26 of the Water (Prevention & Control of Pollution) Act. I '
)--1  

under GREEN Category.This is being issued with reference to your application id 7055839 valid 
front 

10/01/2022 to 09/01/2032. 
All terms and conditions stipulated in earlier granted consent to operate shall remain same.. 

This is system generated and does not require any authentication/ signature. 
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tudY 24.249114 
longiLuda: 1124611 
flevatton: 225.02+2m 
Acr;uracy, Rim 
Time: 0-04.2024 12,A 

ilatitude 25.14419 
Longitude: 11.24684 
Elevation: 225.02e3m 
Accuracy. 5.1m 
Time: 12.04-2024 0:20 

'Latitude: 28.14%11 
Longitude,  11246161 
Elevation 224.12/1m 
Accuracy: 12.6m 
Time; 12-04-2024 12:23 

vele,  71246.481 
Elevation 224.12r1m 
Accuracy: 18.5*, 
Time, 12-042024 4, 

1554174/2024/CMC 7 DPCC 

Name of the Unit: M/s Kamdhenu Cement (M/s Shree Ram RMC Rant), Kh. No. 616/2, 
Village Sabhapur, Delhi-110094 

Date of Inspection: 04.12.2024 
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1554174/2024/CMC 7 DPCC 

Name of the Unit: M/s Kamdhenu Cement (M/s Shree Ram RMC Plant), Kh. No. 616/2, 

Village Sabhapur, Delhi- 110094 

Date of Inspection: 04.12.2024 
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1608724/2025/CMC 1 DPCC 

DELHI POLLUTION CONTROL CONLMITTEE 
DEPARTMENT OF ENVIRONMENT. (GOVT. OF NCT OF DELHI) 

3ra Floor. B-Block. DMRC IT Park. Shashi Park. Delhi-110053 
visit us at : http: dpce.delhigovt.nic.in  

By Speed Post 

DPCC 

Kr 

F. No. DPC C/(10)/(10)/(96)/Leg-24/ 

To, 

M/s 	KAMDHENU 
CEMENT 
(M/s Shree Ram Ready 
Mix Concrete Pvt. Ltd.) 
KH NO. 616/2, 
VILLAGE SABHAPUR, 
DELHI-110094. 

Dated /4//1/?,-c 

Subject: Order for imposition of Environmental Compensation 
(EC). 

Whereas, Central Pollution Control Board is the State Board for all the 
Union Territories to exercise powers and perform functions under the 
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention 
Sr Control of Pollution) Act, 1981. 

And whereas, Central Pollution Control Board has delegated all its 
powers and functions under Air (Prevention & Control of Pollution) Act, 
1981 and under Water (Prevention & Control of Pollution) Act, 1974 in 
respect of Union Territory of Delhi to Delhi Pollution Control Committee 
vide notification No. S.O. 198(E) dated 15.03.1991. 

And whereas, the whole Union Territory of Delhi has been declared as 
an Air Pollution Control area, under sub section (I) of section 19 of the 
Air (Prevention & Control of Pollution) Act, 1981 vide notification no. 
GSR 106 (E) dated 20.02.1987. 

And whereas, DPCC has framed guidelines for dust pollution control in 
the RMC plant/Construction projects in the year 2017 which is available 
online on the website of DPCC. 

And whereas, the Hon'ble National Green Tribunal (NGT) in OA No. 
1175/2024 in the matter of "Vikas Tiwari Vs. GNCTD & Ors" has issued 
an order dated 23.09.2024 and directed Delhi Pollution Control 
Committee (DPCC) to look into the matter, ascertain the correct factual 
position at the ground level and take appropriate remedial action. 

And whereas, an inspection of RMC plant namely M/s KAMDHENU 
CEMENT (M/s Shree Ram Ready Mix Concrete Pvt. Ltd.) KU NO. 
616/2, VILLAGE SABHAPUR, DELHI-110094 (hereinafter referred 
as addressee) was carried out by the officials of DPCC on 
04.12.2024 and following observations/non-conformities were made 

7 
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1608724/2025/CMC 1 DPCC 

w.r.t. dust pollution control guidelines at your project/site: 

1. Dust collector found installed without adequate stack height. 
2. No continuous dust/wind breaking walls of adequate height were 

provided. 
3. Raw material found uncovered. 
4. Cement handling area found not provided with channelization & 

bag house. 
5. No wheel washing arrangement found installed. 

And whereas, a Show Cause Notice for Environmental Compensation 
(EC) of Rs. Four Lakh Fifty Thousand (Rs. 4,50,000/-) was issued to 
you vide office letter (F. No. DPCC/(10)/(10)/(96)/Leg-
24/5086) dated 14.01.2025, directing you to submit your reply within 
15 days from the issuance of the said SCN. 

And whereas, the addressee unit has submitted its reply in response to 
the Show Cause Notice dated 14.01.2025, which was examined and 
found unsatisfactory. 

And whereas, the Competent Authority in DPCC has decided to 
confirm the EDC of amount Rs. 4,50,000/- (Rs. Four Lakh Fifty 
Thousand only) for the deficiencies observed during inspection by the 
officials of DPCC at above said site. 

Now therefore, you are hereby directed to deposit Environmental 
Damage Compensation (EDC) of Rs. 4,50,000/- (Rs. Four Lakh Fifty 
Thousand only) in the form of DD, in favour of Delhi Pollution 
Control Committee within 15 days from issuance of this 
direction/order. Failing which, necessary action shall be taken as per 
law. 

This is being issued with the approval of the Competent Authority, 
DPCC. 

M.S. R.' ;wat 
SEE, CFC-1 

Copy to: 

1. The District Magistrate (North-East), K-Block, Ground Floor, 
DC Office Complex, Nand Nagri, Delhi-110093. 

2. Master file, CFC-1. 
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1554178/2024/CMC 7 DPCC 

1)11,111 P() I, I,t111()N ( 1 ()N 1 It()I, C()NirVII' 
(Covurnmeni of N.('.T. ul 1)(21111) 

4th 	5111 Floor, ISM' 	liaslimerc 	Dt.111i 11000(, 

(Visit us at htlps://www.dpceocmins.nlc.ln) 

Ct)NSENT ORDER 

Cc ificate No.:(;-21755 

NDCON C)NSTR(i('TU 

KII 	NO. 	4 2 7 ,VILLAGE: 
SA liltA PUR,DELFII-94, Permitteti 
industrial Units, Delhi - 1100'94: 

DPCC/CMCI2022/72 77379 

2E/01/2022 

Ready Mix Concrete Plants (without tr3dc 
effluent discharge) 

READY CONCRFTF MIX WITHOUT 
MAIM EFFLUENT 

fOREENJ 

40 Cubic MetersiDay 

Name 	unit 

A,ddrol 

Consient order No 

Daic IP hsue 

Product/Activity 

Ma anfacturin Activples 

Cutrgory;Nrmr  

Fraud Capacity 

Kcomal of Consent to Oporolo is hereby granted under section 21 of the Air (Prevention & Control 

Pollutitoo)'Mt, 1981 and under section 25/26 o(tlw Wotor (J'rovention & Control or 	Act. 197-4 • 

CitaN estegory.Tb4 M IrOng Issued with riguronce to your Ppplleutlun Id 7277374 vx NO from 

12922 to 21/01/2932. . sod asaditloss stipulated in earth!! granted conAent In operate shill rrniiiin 

HI PO~LUTIO 4 CONTROL i:01,(1.,MITTEE on A/08/2025 10:13 am 
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155417 /2024/CMC 7 DPCC 

A nneture 

Conditions for effectively control air and water pollution by RMCs: 

1. Whether continuous dust /wind breaking 	YES/ NO 
walls arc of at least 3 meters above the 

maximum height of heap? 
2. Whether conveyer belts lOr transferring 	YES/ NC) 

raw materials is properly covered. 
3. Whether cement handling area is provided 	YES/ NO 

with proper channelization of air borne 

particles of cement and trapping in the bag 
houses'? 

Whether all vehicles including vehicles 	YES/ NO 
carrying raw material/ ready mix concrete 

cleaned and wheel are washed before 
leaving the site of RMC unit. 

Whether all vehicles carrying raw 	YES/ NO " °
"'°4(19. 

materials like aggregates, dust, cement etc 	
, 

 
is fully covered and protected so as to 

ensure dust from these materials does not 

become air borne during transportation. 
6. 	Whether raw material especially stone 	YES/ NO 

dust stored at site is fully covered / keep 

wet all the time to avoid dust particles air 
borne 

Whether roads, inside the RMC plant is 	YES/ NO 
paved with cement concrete /asphaltic 
concrete and cleaned on regular basis. 

8. Whether fine nozzle system is provided N"'  
YES/NO 

for sprinkling the water to maintain the 
area dust free 

9. 
Whether every worker working at RMC 

	YES/ NO 1-1° plant site provided with dust mask to 
4.4 prevent inhalation of dust particles 	 vvvvre,cla_c„., vAkt, ct_g t-akA"k 

Whether unpaved surfaces and area with 
	

eYvo-t.4- ts-Frit4k,v,.4 
l" `'se soil is adequately 

Sprinkled with 	
YES/ NO 

water to keep wet always. 

Remark!, (if Any): 

cWitslicis) 
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/7*  

     

-.NDET1414,,Or 	 c 
l'OL4 

\, 
'"COMM"grEE 

.1)KPARTME 
4th Rt. sra noon. ISIrr 	 e 	NO) DEuro r  

GAT Driza-6' • 
7 	 , :41  1  

UN*Y•kipLickfie:e4lelbigoyt.nic.in .  
111151'0.00rMtp'(irt 

 

  

I. 	Name & Address of the Unit 	• 
	 mis  

- 

(\i. 	 

1 2. Owner/ Partner' sName s Contact 
Detaili(Phone & E-mail)  

3. Date of Inspection 

4. Name & Designation of the Persons 
contacted at the industry 

5. Kind of Industry 

6. Product & Capacity,  

7. Main Raw Materials 

8. Water Polluting 

9. Air Pollution 

10. Details of Stack /-leight 
(Fiunace/Boilers/Others) 

11. 	Type of Fuel Used 

12. A. Source of Water Supply 

B. Effluent Discharge 

13. Status of Consent  {If Any) 

14. D.G. Set(s) {if Any) 

$30'1111111 

• L-1,-4/4.,• 	• ,9,17p-grk,C....e34..."4 
Yes/No 	El? Installed : Yes/No 

Yes/No 	ECS Installed Yves/No 

(Abo.s.re  01.) 	(Above R.L.) 	 

DI13/NDMC/DSIIDC/13orewell/Tankers/Others 

(a) Domestic,/ Trade Effluent 

(b) Unit connected to Conveyance System; Yea/No 

(c) Discharging 

..... 
s, 

No ,...Capacity 	KVA. Acou
4k

stic: 

....... Y.- 

l. 	Plot 4XA14 

16. Labour 

17: Machinery 

Stacktreik  t 	(Above G.L), 	(Above RL) 

2. 	  

     

le No. DRCC/(10)(10)/(96)/Leg-24 (Computer No. 218007) 
tsq,rr 	  

GIMESti-jINDAL, LO(Legal Ce)l), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 
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106



Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/NO 

Yes/No ' 

Yes/No 

fl 

at,„,t 	
p-vtlt -1,-crt• ;6(A-1 e.4,,z7 

Remarks (if An 	 R/14 

I) 	 3') 

,,,a1401 CTE7 	 Lqi?-0 	.2,e, 2_ 

to,_ffrAr IlAkf-61-eA 	
e9-rt 	 e-6-0e ?tc'Y fey iqiuk  

6i-eta 9t-491,-t--..i(777' 	
c_&-c-e_t_ci 4e e--6 -‘c$Ce cc-LI-9*-d  1̀39  

b---fre4,04 
 

(A6W3har  

- File No. DPCCi(10)(10)/(96)/1.g-24 (Computer No. 218007) 

r

15541zalCAC 7 _WU., 

18. Detail of Power Connection 

19. Whether Unit found in Operation 

20. Status of Registration under Plastic. 
Waste Management Rules, 2016 

Whether Generating Hazardous Waste 

22. 	Details about Hazardous_Wagg 

(a) 	Status of Authorization (if 
any) 

Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with .: 
specified label 

(e) Whether container stored kept 
in an isolated area 

(f) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 
Whether daily record of ,, 
Hazardous Waste maintained in 
Form-3 

(1) Category of Hazardous 
Waste as per the Schedules 
1,11 and III of these rules 

Authorized mode of disposal 
or recycling or utilization or I  
co-processing etc. 

(k) Quantity (Ton/Annum) 

(b) Display Board Provided 

(c)  

(h) 

. 	
--- . 	• . 	.••• 

Yes/No 

Yes/No 

Signatures, Name Designation o 

2  fSfflc als. 
iv' )111. 

.4 .8', 	. 
• 
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Latitude: 26.15r291 
'longitude: 1124661 
Altitude: 112.3t4a1 
Accuracy: 6.1m 
Time: 12-04-2^02416:01 

!Latitude: 2&151222 
Longitude: 11246621 
Altitude: 111.3+9m 
Accuracy. TIT 
Time: 12-04.2024 16,02 

- MOH CONSTRUCTIONS 

ngi lac 1I.2464103 
vatiors: 224.12.3/11 
uracyl 

free: 12-04-2024 16:02 

10 

1554178/ 2024/CMC 7 DPCC 

Name of the Unit: M/s NDCON Constructions, Kh. No. 427, Village Sabhapur, Delhi- 

110094 

Date of Inspection: 04.12.2024 
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1554178/2024/CMC 7 DPCC 

Name of the Unit: M/s NDCON Constructions, Kh. No. 427, Village Sabhapur, Delhi- 

110094 

Date of Inspection: 04.12.2024 
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DPCC 

"F 

1608724/2025/CMC 1 DPCC 

eed Post 
DELHI POLLUTION CONTROL COMMITTEE 

DEPARTMENT OF ENVIRONMENT. (00VT. OF NCT OF DELHI) 
3rd Floor. 13-Block. DMRC IT Park. Shashi Park. Delhi-110053 

visit us at: http: dpee.delhigox-t.nic.in  
F. No. DPC C/(10)/(1 0).49 6)/Leg-24/ /q—/ 6. 	 Dated /4 If _25- 
To, 

M/s 	 NDCON 
CONSTRUCTIONS 
KIT NO. 427, 
VILLAGE SABHAPUR, 
DELHI-110094. 

Subject: Order for imposition of Environmental Compensation 
(EC). 

Whereas, Central Pollution Control Board is the State Board for all the 
Union Territories to exercise powers and perform functions under the 
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention 
& Control of Pollution) Act, 1981. 

And whereas, Central Pollution Control Board has delegated all its 
powers and functions under Air (Prevention & Control of Pollution) Act, 
1981 and under Water (Prevention & Control of Pollution) Act, 1974 in 
respect of Union Teilitory of Delhi to Delhi Pollution Control Committee 
vide notification No. S.O. 198(E) dated 15.03.1991. 

And whereas, the whole Union Territory of Delhi has been declared as 
an Air Pollution Control area, under sub section (I) of section 19 of the 
Air (Prevention & Control of Pollution) Act, 1981 vide notification no. 
GSR 106 (E) dated 20.02.1987. 

And whereas, DPCC has framed guidelines for dust pollution control in 
the RMC plant/Construction projects in the year 2017 which is available 
online on the website of DPCC. 

And whereas, the Honible National Green Tribunal (NGT) in OA No. 
1175/2024 in the matter of "Vikas Tiwari Vs. GNCTD & Ors" has issued 
an order dated 23.09.2024 and directed Delhi Pollution Control 
Committee (DPCC) to look into the matter, ascertain the correct factual 
position at the ground level and take appropriate remedial action. 

And whereas, an inspection of RMC plant namely M/s NDCON 
CONSTRUCTIONS, KIT NO. 427, VILLAGE SABHAPUR, DELHI-
110094 (hereinafter referred as addressee) was carried out by the 
officials of DPCC on 04.12.2024 and following observations/non- 
confounities were made w.r.t. dust pollution control guidelines at your 
project/site: 

File No. DPCC/(10)(10)/(96)/Leg-24 (Computer No. 218007) 
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1608724/2025/CMC 1 DPCC 

1. Dust collector found installed without adequate stack height. 
2. No continuous dust/wind breaking walls of adequate height were 

provided. 
3. Raw material found uncovered. 
4. No wheel washing arrangement found installed. 

And whereas, a Show Cause Notice for Environmental Compensation 
(EC) of Rs. Four Lakh Fifty Thousand (Rs. 4,50,000/-) was issued to 
you vide office letter (F. No. DPCC/(10)/(10)/(96)/Leg-
24/5087) dated 14.01.2025, directing you to submit your reply within 
15 days from the issuance of the said SCN. 

And whereas, the addressee unit has submitted its reply in response to 
the Show Cause Notice dated 14.01.2025, which was examined and 
found unsatisfactory. 

And whereas, the Competent Authority in DPCC has decided to 
confirm the EDC of amount Rs. 4,50,000/- (Rs. Four Lakh Fifty 
Thousand only) for the deficiencies observed during inspection by the 
officials of DPCC at above said site. 

Now therefore, you are hereby directed to deposit Environmental 
Damage Compensation (EDC) of Rs. 4,50,000/- (Rs. Four Lakh Fifty 
Thousand only) in the form of DD, in favour of Delhi Pollution 
Control Committee within 15 days from issuance of this 
direction/order. Failing which, necessary action shall be taken as per 
law. 

This is being issued with the approval of the Competent Authority, 
DPCC. 

M.S. R wat 
SEE, CFC-1 

Copy to: 

1. The District Magistrate (North-East), K-Block, Ground Floor, 
DC Office Complex, Nand Nagri, Delhi-110093. 

2. Master file, CFC-1. 
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2. Owner/ Partner' rNarno 
Details(Phone & E-mail) 

3. Date of Inspection 

4. Name & Designation of the Persons 
contacted at the industry 

S. 	Kind of Industry 

6. Product & Capacity 

7. /vlain Raw Materials 

8. Water Polluting 

9. Air Pollution 

10. Details of Stack Ueight 
(Ftunace/Boilers/Others) 

11. 	Type of Fuel Used 

12. A. Source of Water Supply 

B. Effluent Discharge 

1.1.5.54J79/2024/CMC 7 DPCC 

"?..7  

atutl. 01'..47 
.DEPAR'TMENT,  
4th & 5fb FLOOR 	101,4 

visa pallet 

'COMMITTEE 
0)T, Ncl)cdr., DETAco 

	

`!1 	GATE DELE11-6 
oiiti Ode.0elklipat i I 

	

, , 	1_, 	--. dri c. n 

t 

1. 	Name & Address of the Unit 

13. Status of Conoen t (I1An  y) 

14. D.G. Set(s) {if Any} 

............... 	9.‘.1'.1.??".13: 5-) 

. . 

V.La.1 ,„.24.7.0. fig... '  

ETP Installed : Yes/No 

ECS Installed : Yes/No 

	(Above R.L.) 	 

DIB/NDMC/DSUDC/iorewell/Tankers/Ottters 

(a) Domestic/ Trade Effluent 

(b) Unit connected to Conveyance System: Yestilo 

(c) Discharging into... 

.C..1.CCtr.r.s.34  • 

No....Capacity.........KVA A 

ght 	(Above 	(Above RL) 

S 67::0  e•il)e 	. 	  

;1-̀  

• I/Cc 	. . 	. .......... 

I 5. 	Plot fp-ca 

16. Labour 

17. Machinery 

Yes/No 

Yes/No 

(AboVe ain) 

• ....... ............. lo • • 	gt, • a ...... ........... 

• qt.*: .... 
	 ............... .. 

1 
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. ............... .. .. .... : ... 

Yes/No 

Yes/No 

18. Detail of Pbwer Connection 

19. Whether Unit found in Operation 

20. Status of Registration under Plastic 
Waste Management Rules, 2016 

21. Whether Generating Hazardous Waste 

22. Details about Hazardous Waste  

(k) 

(a)  

(b)  

(c)  

(d)  

(e)  

(f)  

(g)  

(h)  

(i)  

(i) 

Status of Authorization (if 
any) 

Display Board Provided ' 

Whether Hazardous Waste 
is stored in Leak proof.  
container 
Whether container marked with 
specified label 
Whether container stored kept 
in an isolated area 
Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 
Whether date on which storage 
began indicated on each 
container 
Whether daily record of „ 
Hazardous Waste maintained in 
Form-3 

Category, of Hazardous 
Waste as per the Schedules 
IX and III of these rules 

Authorized mode of disposal 
or ivoyoling or utilization or I  
co-processing etc. 	• 

Quantity (Ton/Ann 

• . 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/N( 

Yes/No 

Yes/No 

0 Duty,...1 
kkA.A.t.1 
UAA4 

1ks.A-ca 	,z4-ckr4 ot.LAA vLs316.e__ 
cArLAAA-tx-kcA 

Remarks (if Any) 

\4 cat) Ctore-e-v0 t.971,,,, 

ko-4.4,4 
c:NA-A4 rvLe, 	 ,A 

t_LAa+ 	c,U-LAA. 
t 

Lact, NA-A5-4- 

---1;vA114,j 	c tc,,u4 

Sign ures, N 
2  officials. 

I A  

cs; 	 ssj, 
`sr u.:9 

Me & esign Ion of Inspecting "; . 

*File No. DPCC/(10)(10)/(96)/Leg-24 (Computer No. 218007),  

Generated from,e0ffice by DINESH JINDAL, LO(Legal Cell). LAW OFrICER, DELHI POLLUTION CONTROL COMMITTEE on 22/08/2025 1015 am 
• 

113



YES/ NO 

Y NO 

YES/ NO 

YES/ NO 

0 c-L-tr—t1 
YES/ NO 

670 

YES/ NO NO 

YES/ NO 

YES/ NO 

‘3,-1--kcin YES/ NO +'1 -d 
 

rUANALI-erLA_AA4 
--tk 0-v1 /404 

YES/ NO 

1554 9/2024/CMC 7 DPCC 

Annexure 

Conditions for effectively control air and water pollution by RMCs: 

Whether continuous dust /wind breaking 

walls arc of at least 3 meters above the 

maximum height of heap? 

Whether conveyer belts for translinTing 

raw materials is properly covered. 
Whether cement handling area is provided 
with proper channclization of air borne 
particles of cement and trapping in the. bag 

houses? 

Whether all vehicles including vehicles 
carrying raw material/ ready mix concrete 
cleaned and wheel are washed before 
leaving the site of RMC unit. 
Whether all vehicles carrying raw 
materials like aggregates, dust, cement etc 
is fully covered and protected so as to 
ensure dust from these materials does not 

become air borne during transportation. 
6. 

	

	Whether raw material especially stone 

dust stored at site is fully covered / keep 
wet all the time to avoid dust particles air 
borne 

Whether roads, inside the RMC plant is 
paved with cement concrete /asphaltic 
concrete and cleaned on regular basis. 

Whether fine nozzle system is provided 

for sprinkling the water to maintain the 
area dust free 

Whether every worker working at RMC 
plant site provided with dust mask to 
prevent inhalation of dust particles 

10. whether unpaved surfaces and area with 
loose soil is adequately sprinkled with 
Watt to keep wt;( always. 

Ittmark‘ (if Ally); 
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1554179/2024/C 
	

7 DPCC 

I)ELIII POLLUTION CONTROL COMMITTEE 
(Government of N.C.T. of Delhi) 

4th & 5th Floor, ISM' Building Kashniere Gate, Deihl 110006 

(Visit us at https://www.dpccocnims.nic.i n ) 

CONSENT ORDER 

Certificate No, :C-21374  

Name of the unit 

Address 

VINOD KUMAR(RMC PLANT) 

KH 	NO. 	
434 ,VILLAGE 

SABHAPUR,DEII4, Ready Mix LI 
Concrete Plant, Delhi - 110094 

DPCC/CMC/2021/7008002  

30/12/2021  

Ready Mix Concrete Plants (without trade 

effluent discharge) 

READY MIX CONCRETE PLANT 

[GREEN] 

40 Metric Tonnes/Day 

Consent Order No 

Date of issue 

Product/Activity 

Manufacturing Activities 

Category Name 

Proud Capacity 

This Renewal of Consent to Operate is hereby grantea under section 21 of the Air (Prevention & Control of 

lution 
Pot) Act. 1981 and under section 25/26 of the Water (Prevention & Control of Pollution) A ct , 1974 

under GREEN 	
pli 

Category.This is being issued with reference to your a
&  at id 7008002 valid from 

30/12/2021 to 29/12/2031. 
All terms and conditions stipulated in earlier granted consent to operate shall remain same.. 

This is system generated and does not require any authentication/ signature. 

4 
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1554179/2024/CMC 7 DPCC 

Name of the Unit: 
M/s Vinod Kumar RMC Plant (M/s VK RMC Plant), Kh. No. 434, Village 

Sabhapur, Delhi- 110094 
Date of Inspection: 04.12.2024 

Pbukered by AlateCam 

iItatte12&1500/2 
onsitudc 11246522 

vation: 728.62t2Ina 
ccuracy: 

Time: 0-04-2024 15:24 

15N6 
a. 11246645 

levatlorg 225.32t6m 
Accuracy: 6.9,8 
Tim, 12,042024 15.26 

Latitude: 28.150019 
Longitude: 1124649 
Elevation: 225.02/4.6 
Accuracy:V.0ln 
1,7u:12-04-2024 15:28 
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S. No. :19010817 
it111111!11111 1311 El ataurte: 28.150481 

nsitudec 11.246463 
Nan: 225.3202m 

curacy: 8.3m 
ma:12-04-2024 0:33 

Latitude 28.150016 
'Longitude: 11246494 
tievation: 224.92t1in 
Accuracy: 5.9m 
[PPM:12-04-2024 15:28 

titude: 28050011 
ongitmde: 112463 
lemation: 225.32t410 
ccuracy: 13.30, 

Time: 0-04-2024 15:29 

t 	28050532 
nsitudet 11246449 

ration: 225.32tIte 
!Accuracy: Atm 
Time: 12-04-2024 5:32 	 

1 Oh 

t.a.x.. 10A 
sow Fkr•wkwt, 	 Ds 

S. No. :1001081, 
.
1 1  

1554179720247CMC 7 DPCC 

Name of the Unit: M/s Vinod Kumar RMC Plant (M/s VK RMC Plant), Kh. No. 434, Village 

Sabhapur, Delhi- 110094 

Date of Inspection: 04.12.2024 
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F. No. DPCC/(10)/(10)/(96)/Le,_ 24/ f 

To, 
Dated 14 pi ip,s. 

By Speed Post 
DELI-II POLLUTION CONTROL COMMITTEE 

DEPARTMENT OF ENVIRONMENT. (GOVT. OF NCT OF DELHI) 
3rd  Floor. B-Block, DIARC IT Park. Sliastri Park. Dellii-110053 

visit us at 

DPCC 

NMI/ 

1608724/2025/CMC 1 DPCC 

M/s VINOD KUMAR 
RMC PLANT (VK RMC 
PLANT) 
KH NO. 434, 
VILLAGE SABHAPUR, 
DELHI-110094. 

Subject: Order for imposition of Environmental Compensation 
(EC). 

WHEREAS, Central Pollution Control Board is the State Board for all 
the Union Territories to exercise powers and perform functions under 
the Water (Prevention & Control of Pollution) Act, 1974 and Air 
(Prevention & Control of Pollution) Act, 1981. 

And whereas, Central Pollution Control Board has delegated all its 
powers and functions under Air (Prevention & Control of Pollution) Act, 
1981 and under Water (Prevention & Control of Pollution) Act, 1974 in 
respect of Union Territory of Delhi to Delhi Pollution Control Committee 
vide notification No. S.O. 198(E) dated 15.03.1991. 

And whereas, the whole Union Territory of Delhi has been declared as 
an Air Pollution Control area, under sub section (I) of section 19 of the 
Air (Prevention & Control of Pollution) Act, 1981 vide notification no. 
GSR 106 (E) dated 20.02.1987. 

And whereas, DPCC has framed guidelines for dust pollution control in 
the RMC plant/Construction projects in the year 2017 which is available 
online on the website of DPCC. 

And whereas, an inspection of RMC plant namely M/s VINOD 
KUMAR RMC PLANT (VK RMC PLANT), KH NO. 434, VILLAGE 
SABHAPUR, DELHI-110094 (hereinafter referred as addressee) was 
carried out by the officials of DPCC on 04.12.2024 and following 
observations/non-conformities were made w.r.t. dust pollution control 
guidelines at your project/site: 

1. Dust collector found installed without adequate stack height. 
2. No continuous dust/wind breaking walls of adequate height were 

provided. 
3. Raw material found uncovered. 

5 
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160872472025/CMC 1 DPCC 

4. No Cement handling area found provided with channelization & 
bag house. 

5. No wheel washing arrangement found installed. 

And whereas, a Show Cause Notice for Environmental Compensation 
(EC) of Rs. Four Lakh Fifty Thousand (Rs. 4,50,000/-) was issued to 
you vide office letter (F. No. DPCC/(10)I(10)/(96)/Leg-
24/5088) dated 14.01.2025, directing you to submit your reply within 
15 days from the issuance of the said SCN. 

And whereas, the addressee unit has submitted its reply in response to 
the Show Cause Notice dated 14.01.2025, which was examined and 
found unsatisfactory. 

And whereas, the Competent Authority in DPCC has decided to 
confirm the EDC of amount Rs. 4,50,000/- (Rs. Four Lakh Fifty 
Thousand only) for the deficiencies observed during inspection by the 
officials of DPCC at above said site. 

Now therefore, you are hereby directed to deposit Environmental 
Damage Compensation (EDC) of Rs. 4,50,000/- (Rs. Four Lakh Fifty 
Thousand only) in the form of DD, in favour of Delhi Pollution 
Control Committee within 15 days from issuance of this 
direction/order. Failing which, necessary action shall be taken as per 
law. 

This is being issued with the approval of the Competent: Authority, 
DPCC. 

M.S. wat 
SEE, C -1 

Copy to: 

1. The District Magistrate (North-East), K-Block, Ground Floor, 
DC Office Complex, Nand Nagri, Delhi-110093. 

2. Master file, CFC-1. 
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